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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH ..
NEW DELHI Pk

C.P Noe 71 of 1991 in Date of decision 2410.91

D.A. No. 474 of 1989, —_—
Bachi Singh . eessoPetitioner.
Us. ]

Mr. Arun Bhagat,
Commissiensr of Police,
Police Head Quariers, I.P, Estate,

New Delhis .,.....Respondant.
For the Pstitiocner - Mrs. Pankaj Kalra,Advocates
For ths Respondent - Me. M.C, Garg, Advocats.

BeS. SEKHON:

Applicant in B.A. Noe. 474 of 1989 entitled
Bachi Simngh VUs. Union of India & others (Petitionsr |
here-in) has preferred the instant Contempt Petition
under Section 17 of the Administrative Tribunals
pet, 1985 read with Sections 11 and 12 of the Contempt
of Courts Act, 1971 for initiating contempt of court
procesdings against the Respbndent. ‘As per the case
set up by the Petitioner, Respondent is deliberately ‘
not complying Qith the judgment dated 6.12.1990 made
in the aforesaid 0.A. (copy at pages 11 to 14 of the
Paper book)e As per the operative portion of tﬁa
aforesaid judgment, the order dated 21111985 as
confirmed in appeal and revision was quasheds It was
also dirécted~that the Applicant shall be reinstated
in service forthuwith and Respondents shsll paéS'qrdars
in accordance with law and having resgard to-this order,
as to how the period of suspension from 13.3.1984 to
21111985, as well as the period from,22.1i;1985 till

the reinstatement of the Petitioner: uasuta be treateds
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SelePs filed against the aforesaid judgment was
admitted in ths Supreme Court on 24.7.,1991., The
Apex Court was .also pleased to grant staye
24 | When the Petition came up for hearing
today, the learned counsel for the Respondent stated
that the S.L.P. filed by the Respondent has been
dismissed by the Supreme Court and Respondants have
also complied with the judgment dated 6.12,1990
by making order No. 5199—6210/Estt. (p)/ND, dated
4.10.91¢ The learned counsel also placed onh record
copies of the order mads by the Apex Court disﬁissing‘
the S.Le.P. as aiso that of the orderAdated 4010916
A copy of the order dated 4.10.91 waé also shoun
to the learned counsel for the Petiticner who stated
that the judgment of the Tribunal has not been |
complied with fully. uhen a specific query in this
behalf was made from the learned counsel for the
Respondent, the learned counsal stated that the
remaining portion of the judgment will also be
cohplied with within 4 weeks from today.
3o In uieu\of the Foregoiﬁg, it is
manifest that evea though the judgment dated 6.12.90
has not béen_complied with fully, even so it cannot
be stated that ths Respondent is disobeying the

directions contained in the judgment. Respondents

‘have complied with the judgment tc a substantial’

“extent. The dslay in the compliance made so far

appears to be dus to the pendsncy of the Se.lL.Fe.
and the stay granted by the Suprems Court. In
these circumstances, there is little justification

im continuing further proceedings in the Contempt
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Petition, Respohdent is, however, directed to comply
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with the remaining portion of the judgment within
a period of 4 weeks from today.

be In the premisss, Contempt Petition is
hereby diemissed and the notice issued to the

Respondent is hereby discharged. This erder will not

preclude the Applicant: from seeking such remedy

as the Applicant may feel advised to sesk if he feels
agqrieved by the order to be made for compliance

with the remaining portion of the judoment. WNo costs,
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